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(c) if SO, whether any probe in this 
regard nas been made by the Govem-
men t or Govemme'nt propose to issue 

rn directions in this regarcl? 

THE MINISTER OF INFORMATIO'N 
A ... TD BROADCASTING AND' SUP-
PL A TD ttEHABILITATION (S;HRI 
V S NT HE): (a) Yes, Sir. 

(b) an c). It has been reported 
that 511 i Ratnakar Bharti is an 
Announcer with the BBC. Shri Bharti 
belongs to Madhya Pradesh and had 
come to hit; town on leave. On read-
ing the news item published in the 
newspapers, th€ External Affairs 
Ministry immediately got in touch 
with the BBC bureau Chief ~n Delhi 
and enquired from him whether 5hri 
Bharti was really an employee of the 
BBC. He imm diately got in touch 
with his headquarters in London and 
repoIted to External Affairs ]\'1inistry 
that Shri Bharti was in sonle 
scrt of contract emp}oyn1ent 
with the BBC and that a suitable 

:ea sage had been delivered to him 
i dicating that if he wished to par-
tic:lpate in the Indian election cam-
paign he should dis-associate himself 
from the BBC. 

68. SHRI K. MALLANNA: 
SHRI CHHIT~1 GAMIT': 

Wj~l the Minister of LAW, JUSTICE 
AND COMPANY AFFAmS be pleased 
to tate: 

() hether it i a fact that previou 
vemment took a decision to Umi 

po 1 expenses on th eve of the 
o El etlon to the Lok Sab a; an 

(b) if th d too thereof? 
MI ISTER OF LAW .JUSTICE 

AND COMPANY AFFAIRS (SHRI 
P. SHIV SHA ER) : (a) and (b). 
Rul of th Conduct of Election 

ules, 1 61 lating to the maximum 
im't of 1 on xpenses which may 

i curred in a Parliamentary co .. 
t1 ·enc and an Assembly constituency 

in the various States and Union ter-
rit-Dries, was amended by this Minis-
try'S Notification No. 167 (E) dated 
the 29th November,. 1979, which raised 
the limit of such expenses. having 
regard to the fact that the limits 
which were fixed in 19071 had become 
unrealistic. A copy of the said 
notification is laid on the Table of 
the House. 

(P~aced in Library. See No LT-131! 
80) 
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Legal ~ to the :POor 

70. SHRI K~A. RAJAN: Will the 
Minister of LA W, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
tate: ' 

(a) wbether it is a fact that variou 
committees appointed by the previou 
Governments to make rerom.menaa-
tion on.a comprehensive legal aid to 
the poor programme haVe sub!l1itted 
their report : 

J. 




